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COMMITTEE ON PAPERS LAID ON
THE TABLE

(i) MmurEs

SHRI KANWAR LAL GUP (Delhi
Sadar): Sir, 1 beg to lay on the
Table minutes of the gittings of ihe
Committee on Papers Laid on the
Table held on 8th October, 7th Nov-
ember and 20th December, 1977 and
9th May, 1978,

(ii) Rmrory

" SHRI KANWAR LAL GUPTA: Sir,
T beg to present the Eighth Report of
the Committee on Paper Laid on the
“Table,

ASSENT TO BILL

SECRETARY: Sir, 1 lay on the
Table the Appropriation (No. 38)
Bill, 1978 passed by the Houses of
Parliament during the current session
and assented to since a report was
last made to the House on the 24th
April, 1878.

15.49 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED DECISION OF THR EMPLOYEES
OF NEWSPAPER ESTABLISHMENTS TO GO
ON STRIKE

(qbn) mmﬁt.:’
ww Ay off wr

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS. AND LABOUR
(SHRI RAVINDRA VARMA): As I

MAY 18, 18978 of Newspapers to o on -

strike (CA)

toldthenouaemreplytoqmlﬁonv

No. 7501 that I answered on 20th

April, 1978, the National Confederation -

of Newspaper and News Agency Em-

ployees Organisations have sent ug a -
copy of a Resolution adopted by & -

Convention of the newspaper em-
ployees that was held in Calcuita on
the 28th March, 1978. The Resolu-
tion, among other things, authorised
the Confederation ‘“to chalk out a pro-
gramme of agitation culminating in
an indefinite strike”.

Apart from this, we have received
no reporty of any gpecific decision by
newspaper employees to go on strike
io press their demands for wage
revision. However, there was a to-
ken strike on the 11th May, 1978, By
certain sections of newspaper em-
ployees in Delhi in response to u Call
for general strike given by some
political groups over various issues.
The question of wage boards was
referred to as one of the issues in the
notices served by some of the Unijons
while one Union disassociated itself
from the strike. This strike was only
a token strike that lasted for a day.

As the House is aware, two separate
wage Boards were constituteq for
non-journalists and working journa-
lists, on the 11th June, 1978 and the
6th February, 1978, respectively.
Government notifled interim wage
rates on the 1st April, 1977, after
consulting the Wage Boards and the
Boards had sturted public hearing on
the guestion of the final wage struc-
ture.

In Decembﬂ- ‘1977 the represen~
tatives of the

withdrawing from the Wage Boarda,
as their Organisations desired them

employers wrote to -
Government to say that they were .

to do so. Consequent on their with. .

drawal the Wage Boards cancelled
subsequent public heerings.’ Govern-
ment is keen that the work . of the .
Wage Boardg should be resumed ud

" completed expeditiously so " thag -
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SHRI RAVINDRA VARMA: Mr.
Deputy-Speaker, Sir, I wags pleasantly
surprised that the question ended.

oft sfeem e Wt wlven R
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1 was pleasantly surprised that the
question ended. The hon. Member
chose to say that I had distorted facts
in my answer. 1 am not guilty, Sir,
and 1 cannot plead guilty to the
charge of Thaving distorted facts. I
plead guilty to the charge, if he wants
to make one of having Been relevant
to the Call Attention notice,

The hon. Member raised many
questions which ranged the entire
canvas of industria] relations in
this country. In my answer,
1 tried to point out that as
far as the question of the wage
boards ig concerned, the Government
is attempting to find a solution, & way
out of the present impasse, through
bipartite and tripartite negotiations.
1 tried to point out that various alter-
native suggestions are being consl-
dered by both the parties, and the
Government, and I have every hope
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of finding u solution to.the present
impasse. ) )

The hon. Member said that the
sirike was an all-India strike, and no
newspaper appeared anywhare in the
couniry. Ag an thon. of
Parliament, he must be aware of the
fact that though the capital of the
country is very important, the coun-
try extends outside the capital too. 1
is 8 fact that no newspaper appeared
in Delhi on the 12th May because of
the strike on the 11th May, but in
other parts of the country, news- ,
papers did appear and I mm gure, fhe .
hon. Member might have, if he had
tried to take the trouble, seen those

newspapers,

He made references to such things
as a wage freeze, the Bhoothalingam
Committee, daily wages, minimum
wages, gocial security und all the
chapter headings in the Labour
Ministry’s report. 1f you rule that
they are relevant to the Call Atten-
tlon notice, 1 will answer them....

MR. DEPUTY-SPEAKER: You
confine only to the Call Attention,

SHRI RAVINDRA VARMA: Then, “
I will repeat what I have said that =
we hope to find a solution through *
bipartite und tripartite negotiations.

MR. DEPUTY-SPEAKER: Mr.
Bahuguna,

SHRI JYOTIRMOY BOSU (Dia-
mong Harbour): Sir, today iy the
last day....

MR. DEPUTY-SPEAKER: That
does not mean that it is free for all.

SHRI JYOTIRMOY BOSU: ghri

George Fernandes made an observa-
tlon about Bata Shoe Company....

MR, DEPUTY-SFEAKER:  Shri '
Bahuguna has the floor now. ) -



